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JUDGEMENT ,

i As per the Hon ble Sri R. Rangarajan, Meméar (A) j!
| | J

Heard Sri K Sudhakar Reddy, lesarnad cPunsel far [

the applicant aqd Sri N.R. Devaraj, 1aarneddcuunsel |

. |
for tha respondents. ” ”
24 Tha appllcant is working as Tailor 1n’tha Headquarters,
Artillary Centrg, Hyderabad. His claim 13Ifor a dlrecklun
to the raspondeﬁts te grant him the rersad scalas of I
pay of &.210-265 and Rs.260-400 w.s8.f. 22.8,1983., His

contention is that similarly situated Dthef employeas;gn

the grade of Tailors havs been given the sgzd rEVISEd{

scales of pay Lm response to the Judgemants of the Tribunal,

J

3. While the jposts in some of the tradas”;n the DaF%nca
I

Establishments.uara upgradad to the posts garrying th%

I
scale of pay of Rse 26
L

benafit was nnﬁ given to the other employet

8 in other)
I
trades. This fribunal held in 0.A. 443/88[ 46/93; 270/93'

$21/93 and 522/93 ‘that there is ﬁ d;acrm’matwn in not

upgrading the ather posts like Boot RapaxﬂLrs and Ta;lara
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Hence, np

all the aforesaid 0As directions were givén to the ra%pun-

dents toc give hotional pay to the applica#ts therein Fn
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the pay scalesi of Bs,260=400 w.e.f. 15.10.‘1934 by limi;ting

I .
monetary benefit from one year prier to tﬁe date of filing

the respectivae 0OAs, '
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44 In vlau;of the above, %hia OA is algn allowsed
and the respondents ara dxrec?ed to grant khe scals

of pay of &.25@-400 with affect from 15.10.1984 to

**-~=¢ hn a national basis. CunseJUEﬂtlal ’
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mongtary benefits will havs to be givsn t}

from 12.1.1994 i.s. one year;przor to the|/date of fPiling
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Se  This Q.A. is ordsred ‘ccurdingly.
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1. The Secretary, Union of India,
Ministry of rEfenEe, Sena Bhavan, New Del hi-1l1.

2. The Commandant, HQ, Artillery Céntre,

Hyderabad-31. i |
3. One copy .to Mr.x.sSudhakar Reddy,l Advocate, C

4. One copy to Mr. NﬂR.DevraJ, Sr., OSSC CAT Hyd,

\T. Hyd o
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5. One copy to Libr§ry, CAT.Hyd, , |
6. Ohe spare copy. , ] |
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~ No order as to costs.
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